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NVK & ND 

Nr P V Ilohanan for the applicant. 

hr PVII Nambiar for the respondehts. 

When the case came up for hearing the learned 

counsel for the applicant drew Our attention to 

Annexure—VI.ILletter dated 29.7.90 passed by the 

Idian Council of Agricultural Research,New Delhi 

in pursuance of our judçment in tOA No.384/89 and 

'& s'ubmitt(that t he jnatter raised in this application 
'9- 

has satisfactorily 1  disposed, 	that order. 

Accordingly, this applicition is closed as having 

• become infructuous. 

15.10.90 


